IN THE CowTRAL AUVINISTRATIVE TRISUNAL
PRINCIPAL BLNCH \d-]
NeW uRLHI-

CP=- 83/95 _ Date of decision 9,11.1995
0A-1863/1988

Hon'ble Shri Ne.veKrishnan, Acting Chairman

Hon'ble Smt,‘“akshmi Swaminathan, Member (J)

Shri Jeet Singh

s/o Late Shri Jogindear Singh
working as Floor Assistant (DUK)
Resident of H,191, Nanakpura,
New Uelhi=21

. } : . se Petitl]ner
(By Advocate 3hri Tele Aggarwal ) _

USO

Director General ) :
Doordarshan (Ministry of Information and -
Broadcasting ), , |
Mandi House, Nsy Uelhi,

. ' eeo hespondent
(By Advocate SheP.HeRamchandani,

Senior Counsel )

OR D E R (URAL)
(Hon'ble Shri NeVeKrishnan, RcéingiChainman )‘
Heard. The directions in P=1 jddgment reads
as followsé=

% In the circumstances, we direct the

regpondents that in case the applicant

finds place in the panel and if his

juniors have been appointed or in case

there are some other reasons for whidu

the applicant could not be appointeds:

same should be intimated to him by the
respondents. These directions should be
carried out by the respondents within a '
period of two months from the date of
receipt of a certified copy of this order
The OA is disposed of accordingly.No Costs.®

The respondsnts state that the applicant case had
already been considered in 1988, Therefore, he was
informed sbout the decisign taken on 10.11.1988 by
endorsing it to him on 16.1.1995 in pursuance of the
aﬁoue(ﬂnn—R-1) directions. Ihereafter the respondents
sent him the Ann=-R-~1I Memo. dated 10.5.1995 giving

some more dstalls,

-
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/%53
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24 The 'learned counsel for the petitisner's states
that this is no compliance, This leaves him.nb be tter
than he was placed befare ép;roaching the Tribunal in
DA 1869/1988. Ue hawe considersd the matter. The fact
that'£h@ applicant will be placed in the same pos;gion
as before is aof no consequence., We are dealing with
contempt matters. We have ta find out whether ehz£
there ds uilful disﬁbedience‘of the order, The‘
compliance 'made cannot be treated asdefiance
af tﬁe order of the Bench. Hence no cantempg is
cammitﬁad. In the circumstances notice issued to-

the respondents is discharged,

3. - Howsver, the applicant is at liberty-to
challenge the endarsement dated 16,1.1995 and memo.
dated 10.5.1995(Ann.R,1 and R,II) in accordance with

lau, if sa advised. .

,(Smt.Lakshmi Swaminathan) ANV Krishnan )

Member (3) o Acting Chairman
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